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Signing of fresh nuclear deal with USA

*32. SHRI ARVIND KUMAR SINGH: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government has signed a fresh nuclear deal with United States
of America during the recent visit of USA President to India;

(b) if so, the details of the salient features of the deal;

(¢) whether Government has waived the compensation clause in the
Nuclear Liability Act, 2010 for USA companies/suppliers; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
{a) to (d) A Statement is laid on the Table of the House.

Statement

India and the U.S. have reached an understanding on the issues related to
civil nuclear liability and finalised the text of the Administrative Arrangement to
implement the bilateral 123 Agreement.

This understanding was reached in three rounds of discussions in a
Contact Group set up for advancing the implementation of civil nuclear cooperation
during PM'’s visit to the U.S. in September, 2014 and was welcomed by the leaders
in their Joint Statement of January 25, 2015. During the course of the discussions,
using case law and legislative history, India presented its position concerning the
compatibility of the Civil Liability for Nuclear Damage Act, 2010 (CLND Act) with
the Convention on Supplementary Compensation for Nuclear Damage (CSC). The
proposed India Nuclear Insurance Pool as a part of the overall risk-management
scheme for liability was also presented to the U.S. side. An understanding was
then reached, based on India’s presentations and the discussion thereon, that our
CLND Act is consistent with the international norms on civil nuclear liability.

A set of Frequently Asked Questions (FAQs) and Answers on Civil Liability for
Nuclear Damage Act, 2010 and related issues has been published on the websites
of Ministry of External Affairs and Department of Atemic Energy.

Government has not waived any provisions related to compensation under
the Civil Liability for Nuclear Damage Act of 2010.
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“The maximum amount of liability in respect of each nuclear incident shall be
the rupee equivalent of 300 million Special Drawing Rights or such higher
amount as the Central Government may specify by Notification.”
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SHRI ANAND SHARMA: Sir, at the outset, | would, most respectfully, like to
submit something to Sushmaji. If you see part 3 of your reply, | would request that
it should not come to the House that we should be locking at the websites for the
answers. This is not a part of the reply. This is my submissicon.

Now, | come to the subject. We are very happy that this Government is
taking forward the Indo-US Civil Nuclear Agreement, which was signed in 2008
in supreme national interest. We are, in particularly, happy that this is also an
acknowledgement by the present ruling Government and the party that what the
UPA did was a correct thing, for which the Government’s survival was put to risk.

My question is this. When the Governments havereached an understanding,
and correct me, it is understood that it paves a way for the commercial
cperationalisation. It was meant only for the Indian companies, as you have
said, then, there was no need to reach an understanding. We welcome the
understanding that has been reached. Surely, there must be some assurances
from both the sides. Could you shed some light on what the assurances that
India sought were and what assurances you have given. We have noted that the
ratification of the Convention on Supplementary Compensation will take place.
Does this Agreement paves a way for the end of India’s nuclear apartheid? And,
India having a special agreement with the International Atomic Energy Agency
as well as to become a member of the Nuclear Supplies Group, there are other
countries, which supported us, which are our strategic partner countries, | would
like to know whether the understanding reached now, during the visit of the US
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President, has also been shared with our strategic partner countries, in particular,
Russia and France. What is the response of the commercial nuclear entities to this
understanding reached?
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MR. CHAIRMAN: Hon. Minister, you are right and yet there is an etiquette of

the House. Members will, of course, go to the website.
Al g1 WS : gfery #9 2w werfe

MR. CHAIRMAN: Perhaps, it could have been. Attention could have been
drawn differently.
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MR. CHAIRMAN: No, no. Tyagif, that matter is over now. Please.

SHRI H.K. DUA: Will the Minister of External Affairs clarify whether the US
has agreed to work for India’s membership of not only NSG but also of Wassenaar
Group, Australia Group and MTCR7? These are four groups in all. When does the
Minister think India can be a member of these four groups?
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SHRI ANIL DESAl:  Mr. Chairman, Sir, with your permission, | would like to
ask the External Affairs Minister to shed some light on the treatment of nuclear
waste which will be created from power generation out of nuclear plants. Could
she explain about that because nuclear waste is the real problem faced even
by the countries which are having nuclear plants, the Western countries? My
question is that the radiation which comes out of it may have serious consequences
on the population of India, considering the density of population, particularly of our
country.
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MR. CHAIRMAN: Thank you. Question Ne.33. ...(Inferruptions)...

SHRI RAM JETHMALANI: Sir, | have been raising my hand earlier than
anybody else.

MR. CHAIRMAN: But | have to choose from ten or twelve notices three only.
...(Interruptions)... | appreciate your sentiments. But please understand my
position. Thank you. Question No. 33.

Discontinuation of the Rajiv Awas Yojana

*33. DR. K.P. RAMALINGAM: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government has discontinued the Rajiv Awas
Yojana and the liabilities, created by way of approval of projects, are proposed to
be subsumed in the new scheme, if so, the details thereof; and

(b) whether it is also a fact that in place of the Rajiv Awas Yojana,
Government has come out with a new scheme titled “The Sardar Patel National
Mission for Urban Housingf if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) A Statement is laid on the Table of the
House.

Statemnent

(a) and (b) In pursuance of the Government’s goal of providing houses to
all by 2022, this Ministry is in the process of launching a comprehensive Mission
for "Housing for All" in place of Rajiv Awas Yojana (RAY). Decision regarding the
liabilities for approved projects under RAY is under consideration of the Ministry.

DR. K.P. RAMALINGAM: Sir, our country is a Welfare State extending
benefits to poor. This is our main cencern. The Rajiv Awas Yojana was launched in
2011 with a motive of making a slum-free India. Then this Scheme was converted
in 2013 as a fully Centrally-sponsored scheme for a period of nine years, i.e.,
2013-2022. During this short span, which is time-specific, so far 21 cities from
seven States have submitted 55 pilot projects for construction of 42,488 dwelling
units.

My first supplementary question is, whether the Government will carry on
with the already approved projects for the construction of 42,488 dwelling units or
you have cancelled everything.



